
                                    

Tezpur PS Case No-152 of 2023 

GR Case No-200 of 2023 

U/S-457/380 of IPC 

 
O  R  D  E  R 

28.02.2023 

Ld. Advocate of the petitioner has filed hazira. 

Case diary as called earlier is received today from the I/O concerned.   

Heard learned counsel of both sides on the instant petition.  

Also perused the instant petition.  The learned advocate of the petitioner 

has submitted that the accused person, namely, Sri Lakheswar Borah is 

innocent and no way connected with the alleged offence. The Ld. 

Counsel of the accused further submitted that the accused was canteen 

boy of SBI Airforce (Goroimari) Branch who was working prior to the 

incident and on the date of alleged incident the accused was intoxicated 

with alcohol under the influence of his friend circle and out of abnormal 

and unconscious mind the said incident had occurred. The Ld. Counsel 

of the accused person also submitted that the money those have been 

recovered in the dwelling house is not done by the accused person and 

hence, in the event of his release on bail there is no chance of his 

absconding. Hence, prayed to allow the bail prayer of the above-named 

accused person. 

Also perused the case diary. The prosecution story in brief is as follows 

that complainant, namely, Sri Chandan Kumar Borah, Branch Manager, 

SBI, Airforce Station alleging inter-alia that on 04.02.2023 a phone vide 

No-7005810027 from the security section of the Airforce Station, Tezpur 

called Mr. Partha Sarkar, Chief Associate and informed him that the 

lights inside the banking hall were on and the main entry door was open. 

Then, he along with Mr. Ratul Hazarika, the Dy Manager rushed to the 

bank and reached around 12:30 AM and on arrival they saw that the 

computer monitors/printers/wall clock etc were lying here and there. 

Papers including vouchers, forms, applications, staples, stamps, anme 

plate were all scattered on the floor in the bank hall. Later, they rushed 

to the vault and saw the door of the vault wwas open and the key was 

attached to the door.  
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It is also stated that they found that an amount of Rs.23,52,900/- was 

stolen  from the vault. Later, it was informed to police and was arrieved 

at the spot. It is further stated that in the meantime, a few Airforce 

personnel took him and the bank staffs to the Airforce canteen for 

viewing the CCTV footage and thereafter, they saw that one of the 

employee Mr. Lakheswar Borah was seen carrying a bag. It is also stated 

that on suspicion he and the bank officials immediately tried to call him 

over phone but his mobile was found to be switched off. It is further 

stated that whenever upon calling his wife, she informed that he went to 

his paternal house at Biswanath Chariali, Sijubari. Then he along with 

the police party and his staffs proceeded to Sijubari and on reaching the 

home of Mr. Lakheswar Borah at Sijubari, the stolen cash amount of 

Rs.23,52,900/- was fully recovered from the possession of his. Hence, 

the prosecution case.  

On perusal of the case diary, it appears that investigation of this case is 

going on and yet to complete. It also appears that the above-named 

accused person is a FIR named accused person. It further appears that 

sufficient incriminating materials have been found against the above-

named accused person as the stolen cash amounts were recovered from 

the possession of the accused person. Hence, at this stage, if the above-

named accused person is released on bail, the whole process of the 

investigation of this case will be hampered.  

So, under such circumstances, considering the gravity and seriousness of 

offence alleged against accused person and the stage of investigation, I 

find that this is not a case where the accused person can be relied upon 

and enlarged on bail.                                                

Accordingly, the bail petition No-204/2023 filed on behalf of the above-

named accused person stands rejected. 

Return back the case diary to the Investigating Officer in seal cover.   

Accordingly, bail application is disposed of.  

Inform all the concerned. 

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                              Sonitpur at Tezpur 


